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 New Bﬁﬂr.-ih\& i\ Mazch, 1986,

L mcana-nx o |
Ne, SN (s.rso.zosflsg/és.xrg.n) + It is hereby notified
for general information ‘that the Institution mentioned below has .
been spproved by Department of&wwmm
‘Now Delh, the Prescribed Mthority for the purposes of clause{ii)
of submsection (1) of Section 35 (Thixty five/Onoe/Twd)} of the
Incomestax Acts; 1961 read with Rule 6 of the Income~tax Rules,
1962 under the catego:y “insti tutian" subject to tha foucw&ng
conditionss- ‘

i) That the Gentrcl I’nwer Resea:ch Institute, B;ngalore

~ will maintain a separate account of the sums received

by it ft;r sﬁienti fic research. T .
- 13) That the sald Institutzowill fuznish annual retunrs of
' © its scientific rosearch activities to the Prescribed .
- Authority for every financial year in such forms as

_ _ may be laid down and intimated to them for thisg purpose
,5& ‘ _ by 30th April each year. ' o

113) That the said Instituta Wil suhmit to tha Prescribed
\[ o " Authority by 30th June @ach year a copy of their asudited
P ' .+ - annugl accountg showing their total income.and expenditure
o -~ and balance sheet sghowing its assets lighilities with a
-~ copy of @ach of these documents to the czoncerhed
'_cammiasioner of Inceme-tax- . _’ - :

vy l‘hat the aaid Insti‘&.tte will appl,? to Gentral Baard of
. Direct Taxess Ministry of Finance, (Department of Revenue),
lew Delhi, 3 months in advance before the expiry of the
spproval for further oxtension. Applications received
after the date of expirv of approva}. are’ ltabln to be
rejectad. ' o .

, . : m__ma
"Qentral Power Research lnstitutcg P B.No.1242,

: :x\ o o Bm9a1023-560 012.*
= ~ Tnis Notification 13 effective for a p‘ﬂod from
doe 26.12.1985 to 31.3.1988. |

}. ( Qrish Dave ) |
f u‘ndcr Secxatary to the Gavez-ument ef India -
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